FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
NEEMRANA LAND PRIVATE LIMITED
OPERATING IN REAL ESTATE SECTOR IN NEEMRANA

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with PAN/ CIN/ LLP NEEMRANA LAND PRIVATE LIMITED
No. PAN: AAFCN3364G
CIN: U70109RJ2016PTC055869
2. | Address of the registered office Plot No. CC-10, Phase-1, RIICO Industrial Area,
Alwar, Neemrana, Rajasthan, India, 301705
3. |URL of website NA
4. |Details of place where majority of fixed assets are located | Plot No. CC- 10, Village- Neemrana , RIICO
Industrial Area , Alwar - 301705 (Rajasthan)
5. |Installed capacity of main products/ services RIICO commercial land. RERA Real Estate
Project (Lapsed on 14.03.2023)
6. |Quantity and value of main products/ services sold in last| Basement + G + 5 floors; 70 units(22 shops + 48
financial year studios) out of these 2+6==8 units allotted.
7. |Number of employees/ workmen 0 (as on CIRP commencement date)
Further details including last available financial statements | Details can be sought by emailing:
(with schedules) of two years, lists of creditors are available| cirp.neemrana@gmail.com
at URL:
9. |Eligibility for resolution applicants under section 25(2)(h) of | Details can be sought by emailing:
the Code is available at URL: cirp.neemrana(@gmail.com
10. | Last date for receipt of expression of interest 03-Jun-26
11. | Date of issue of provisional list of prospective resolution | 08-Jun-26
applicants
12. | Last date for submission of objections to provisional list 13-Jun-26
13. | Date of issue of final list of prospective resolution applicants | 13-Jun-26
14. | Date of issue of information memorandum, evaluation| 13-Jun-26
matrix and request for resolution plan to prospective
resolution applicants
15. | Last date for submission of resolution plans 13-Jul-26
16. | Process email id to submit EOI cirp.neemrana(@gmail.com
17 |Details of the corporate debtor’s registration status as| Not Available
MSME
Date: : 18" May 2026

Place: Jaipur

Sd/-
Mr. Prabhu Dayal Parsoya
(Resolution Professional)

Reg No. IBBI/IPA-002/ IP-N01132/2021-2022/13748

In the matter of Neemrana Land Private Limited

Authorisation of Assignment (AFA): AA2/13748/02/311226/203483

AFA validity: 31.12.2026
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Classifieds

PERSONAL

My Name on My Aadhaar Card
And Other Documentsis
MUNNI KANWAR, Date of Birth
28.08.1963, And My Name on My
Son Kamlesh Singh, Passportis
Mistakenly Listed as MUNNI
DEVI, WhichisIncorrect. In
Future, I will Be known as
MUNNI KANWAR wife of Man
Singh, Resident of Kharabera
Purohitan, District Jodhpur.
Pin: (342802) 0110064731-1

1,M. SUNKAMMA Mother of
N0.15160388F Rank-HAV(OPR)
MANGALA UMAPATHI have
changed my Name from M.
SUNKAMMA to MANGALA
SUNKAMMA and DOB from
13.06.1955t0 01.01.1956 vide
affidavit dated-18/05/2026
before Bikaner Court

0110064736-5

1,Gomati Devi mother of
N014664271M HAV Sharwan
Kumar, Residing Lunasar,
Bhojasar,Churu, Rajasthan-
331411, changed my name &
DOB from Gomati Devi &
01/07/1965 to Gomati &
01/01/1973 vide affidavit
before bikaner court

0110064736-1

l, SARASHVTI SINGH Mother of
N0.17023915X Rank-SEP/CFN
ROHIT SINGH have changed my
name from SARASHVTI SINGH
to SARASWATISINGH & DOB
from 13.07.1976 t0 25.02.1977
vide affidavit Dated-
15/05/2026 before Bikaner
Court 0110064736-4

I, TSURESH resident of P-1160/3,
Sahu Enclave, Air Force Station
Jodhpur, Rajasthan- 342011,
have changed my daughter’s
name from MONISTRY to S
MONISHSRI vide affidavit
dated 13.05.26 Before High
Court, Jodhpur.  0110064734-1

fr 14 JAIPUR DEVELOPMENT AUTHORITY

1-|L||J|-|_- Indira Circle, Jawahar Lal Nehru Marg, Jaipur-302004
S.No: JDA/EE & TA to Dir. Engg.-1/2026-27 Dated : 15.05.2026

—={ NOTICE INVITING BID }=—

NIB No.: EE & TA to Dir. Engg.-1/07/2026-27

Bids are invited from interested bidders for following works :-

I, Manful Ram father of
N014664271M HAV Sharwan
Kumar, Residing Lunasar,
Bhojasar,Churu, Rajasthan-
331411, changed my name &
DOB from Manful Ram &
01/07/1963 to Manaphul Ram &
01/01/1958 vide affidavit
before bikaner court

0110064736-2

I, Asha Devi Kumawat Mother of
N0.14946415A L/Nk Pradhan
kumawat, Residing Nayagaon,
Baghera,Kekri,Ajmer
(Rajasthan)-305415, changed
my name from Asha Devi
Kumawat to Asha Devivide
affidavit N0.CF089204 date-
18/05/2026 bikaner court

0110064736-3

IMehar Chand Father Narender
Kumar Army No.6495456A,
Rank-Hav, Resi Off Vill-
Dheendhwa Aguna PO-
Dhindawa, Teh-Chirawa, Dist-
Jhunjhunun. State Rajastha,
Pin-333030. have declare My
Son Army Record My Name
Wrongly Entered as Maher
Chand. Correct Name is Mehar
Chand. 0110064733-1

NAME CHANGE
I, Sapna Devi W/o Kanti
Lal, R/o Ward No. 8,
Main Bazar, Jasol,
Barmer (Rajasthan), |
have changed my name
from Shah Sapnaben
Nareshchandra (maiden
name) to Sapna Devi
(married name). Both of
these names are my
own. Now | should be
known and identified by
the Name Sapna Devi
Wi/o Kanti Lal.

S Cost of Nature
No. UBN No. Work (Lacs of Work Last Date
1| JDA2627WS0B00066 | 422.31 Road 01.06.2026
Sewerage
2 | IDA2627WS0B00070 | 338.63 03.06.2026
Work
Electrical
3 | JDA2627WLOB00074 | 534.50 07.06.2026
work
4 | JDA2627WS0B00080 | 332.81 Road 06.06.2026

Other particulars of the respective hid may be visited on
Procurement Portal website www.sppp.rajasthan.gov.in,

www.eproc.rajasthan.gov.in and www.jda.rajasthan.gov.in.
Executive Engineer &
TA to Dir.Engg-1

Raj.Samwad/C/26/3017

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
NEEMRANA LAND PRIVATE LIMITED OPERATING

IN REAL ESTATE SECTOR IN NEEMRANA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

.| Name of the Corporate Debtor NEEMRANA LAND PRIVATE LIMITED
along with PAN/CIN/LLP No. | PAN: AAFCN3364G | CIN: U70109RJ2016PTC055869

.| Address of the registered office | Plot No. CC-10, Phase-1, RIICO Indl. Area,
Alwar, Neemrana- 301705 (Rajasthan)

Not Available

Plot No. CC-10, Village- Neemrana, RIICO
Indl. Area , Alwar - 301705 (Rajasthan)
RIICO commercial land. RERA Real Estate
Project (Lapsed on 14.03.2023)

Basement + G + 5 floors; 70 units(22 shops +
48 studios) out of these 2+6=8 units allotted.

0 (as on CIRP commencement date)

Details can be sought by emailing:
cirp.neemrana@gmail.com

N
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.| URL of website
.| Details of place where majority
of fixed assets are located

.| Installed capacity of main
products/ services

.| Quantity & value of main products/
services sold in last financial year

.| Number of employees/ workmen

.| Further details including last available
financial statements (with schedules)
of two years, lists of creditors, relevant
dates for subsequent events of the
process are available at:

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

| Last date for receipt of expression
of interest

.| Date of issue of provisional list of
prospective resolution applicants
[ Last date for submission of
objections to provisional list

.| Date of issue of final list of
prospective resolution applicants
| Date of issue of information
memorandum, evaluation matrix
and request for resolution plan to
prospective resolution applicants
.| Last date for submission of
resolution plans

.| Process email id to submit
Expression of Interest

| Details of the corporate debtor's
registration status as MSME

~

[

o

~

oo

©

Details can be sought by emailing:
cirp.neemrana@gmail.com

=

03-Jun-26

08-Jun-26

s

13-Jun-26

>

13-Jun-26

=

13-Jun-26

>

13-Jul-26

>

cirp.neemrana@gmail.com

=

Not available

Sd/-

Prabhu Dayal Parsoya (Resolution Professional)

In the matter of Neemrana Land Private Limited

Regn. No.: IBBI/IPA-002/ IP-N01132/2021-2022/13748
Authorisation of Assignment (AFA): AA2/13748/02/311225/203483
AFA validity: 31.12.2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Date : 18.05.2026
Place: Jaipur

Ajmer Road, Jaipur, 302006
CIN: U65992RJ2015PTC046989 | Contact: 0141-2371137
DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITISATION ACT, 2002
As per the authorization of the company's officer, the borrower's account has been declared Non-
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
was issued. As per the notice, if the borrower /guarantor fail to deposit the outstanding loan amount within

Corporate Office: 6 th Floor Okay Plus Tower, Near Kalyan Jewelers,
_—
'J) E-mail:info@bhalafinance.com| Website: www.bhalafinance.com
Performing Asset (NPA). According to the table below, a 60-day notice under Section 13(2) of the
60 days, the recovery of the loan will be carried out through the auction of the mortgaged property. Thus,

e

GRIHUM

possession are herein below.

GRIHUM HOUSING FINANCE LIMITED

Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014

Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13 (12) of the
said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within
60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken possession of the property described herein below in exercise of
powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 13th Day of the May of Year 2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the amount
and interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken in

APPENDIX IV (See rule 8(1))
POSSESSION NOTICE
(For Immovable Property)

PLACE: JAIPUR
DATE: 19.05.2026

Authorized Officer
Bhala Finance Private Limited

you are hereby notified that within 60 days from the date of notice publication, the borrower should deposit Sr.| Name of Description of Propert Possession| Date of statutory Amount in
the loan amount along with accrued interest and recovery expenses, failing which the authorized officer No| Borrowers P perty taken Date | Demand Notice Demand Notice (Rs.)
will be free to take physical possession of the equitable mortgage property under Section 13(4) and 14 of 1 | MAHESH |All That Piece And Parcel Of The Flat No. 303, First Floor, Sonu Apartment-12, Plot No. A-71, Royal 13/05/2026  09/03/2026  |Loan No. HL00623100000005031231
the Actand auction it to recover the outstanding loan amount. CHAND  [City, Kalwar Road, Machwa, Jaipur-302012. And Boundaries Of The Plot: Total Area (950.00 Sq. Rs. 1527718/- (Rupees Fifteen Lakh
Name of the Borrower/ Date and Amount of Details Of The Mortgaged BAIRWA, Ft.) East: Road 40 Ft. Wide , West : Plot No. A-85, North : Plot No. A-72 , South : Plot No. A-70 Twenty Seven Thousand Seven Hun-
Co-Borrower/Guarantor Demand Notice Property PEETAM ' ) ’ ' ' ’ ' ’ ’ ’ ’ ’ dred Eighteen Only) payable as on
MRS. SANDEEP CHOUHAN 30 April 2026 PLOT NO. 61, NIRMAL VATIKA, DEVI 09/03/2026 along with interest @ 13.35
(Borrower) Rs. 20,12,000/- NEAR BENAR p-a. till the realization.
RAILWAY STATION , BENAR In any case if there is any difference between the contents of local language publication and English newspaper publication, the content, of the

SHRI. GURDEEP SINGH y y 4 iguage I g @

ROAD, JAIPUR English newspaper language published in Indian Express shall be prevail
(Co-Borrower), RAJASTHAN
SHRI. BHAWANI SINGH (Guarantor) Property Area - 166.6 Sq. RAJA AN Da 9.05.2026 d/- Authorised O 0 g d
Account Number - BFPL/22/221 Yds.

i BHALA FINANCE PRIVATE LIMITED

Corporate Office: 6 th Floor Okay Plus Tower, Near Kalyan Jewelers,
= Ajmer Road, Jaipur, 302006
_J) ClN U65992RJ2015PTC046989 | Contact: 0141-2371137
E fo@bhalafi com| Website: www.bhalafinance.com

DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITISATION ACT, 2002

As per the authorization of the company's officer, the borrower's account has been declared Non-
Performing Asset (NPA). According to the table below, a 60-day notice under Section 13(2) of the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
wasissued. As per the notice, if the borrower /guarantor fail to deposit the outstanding loan amount within
60 days, the recovery of the loan will be carried out through the auction of the mortgaged property. Thus,
you are hereby notified that within 60 days from the date of notice publication, the borrower should deposit
the loan amount along with accrued interest and recovery expenses, failing which the authorized officer
will be free to take physical possession of the equitable mortgage property under Section 13(4) and 14 of
the Actand auction itto recover the outstanding loan amount.

% Cho

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

weraveirer lfe |COrporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N.
E-AUCTION SALE NOTICE (Sale Through e-bidding Only)

SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.

Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies)
described in COLUMN (C) Mortgaged / Charged to the secured creditor the POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of Housing
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per details
mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) & assign(s)
of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) U’s. 8(6) of the Security Interest (Enforcement) Rules 2002. For detailed
terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https:/iwww.
cholamandalam.com & www.auctionfocus.in

Name of the Borrower/ Date and Amount of

Details Of The Mortgaged
Co-Borrower/Guarantor Demand Notice

Property

SHRI. SATYANARAYAN 27 April 2026
JYOTISHI (Borrower), MRS. Rs. 20,17,000/-
TARA DEVI (Co-Borrower),
SHRI. VIKARAM KUMAR

PATTA NO./MISSAL NO. 21,
GRAM PANCHAYAT,
KHORASHYAMDAS, AMER,
DISTRICT JAIPUR,

RAJASTHAN
BHARGAV(Guarantor) Property Area - 150.00 Sq.
Account Number - BFPL/23/304 Yds.

PLACE: JAIPUR
DATE: 19.05.2026

Authorized Officer
Bhala Finance Private Limited

T, TR, -
Website : www.environment.rajasthan.gov.in, Email : rorpcbh.rajsamand@gmail.com
Thich: AT /ToTTsTes / /201 feetiep:- 18/05/2026
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[A] [B] [C] [D] [E & F] [G]
Sr. Loan Account No. / Names Of Borrower(s) / 0/S. Dues to be recovered [  Description of the Inmovable Property / | Type of Reserve Price (In Rs) Date of Auction
No. Mortgager(s) / Gaurantor(s) (Secured Debts) Secured Asset Possession| Eamest Money Deposit (In Rs.) &Time
Loan Alc. No(s). : LAP4FTN000170616 Rs. 60,50,250/- (Rupees
1. Mr/Ms. Abhishek Lohar 3 Sixty Lakh Fifty
2. Mr/Ms. Sosar Lohar (Alias) Sosar Devi Lohar All That Piece And Parcel Of Plot Total Area| @& |Thousand Two Hundred| 27-06-2026
3. MrMs. Aman Suthar (Alias) Aman Kumar| Rs.21,07,553- |Of 2689.5 Sq. Ft, Situated At Patta No.| i Fifty Only) from 02.00 P.M.
Suthar (Rupees Twenty 904, Gram Railmangara, Gram Panchayat 3 to 04.00 P.M.
Add For Sr. No. 1 & 2 : Vyas Mohala Railmagra,| One Lakh Seven [Railmangara, Panchayat Samiti Railmangara, a (with automated
1 [Railnagra Railmag Ra Rajsamand Rajasthan, Main| Thousand Five |[Dist.-Rajsamanad, Rajasthan 313329 And w extensions
Road, Rajsamand, Rajasthan - 313329 Add For Sr.| Hundred Fifty Three |Bounded On: - » East: - Aam Rasta * West: - E Rs. 6,05,025/- (Rupees of 5 minutes
No. 3 : Shiv Mandir Railmagra Rajsamand Rajasthan Only) as on House Of Salim Mohammad ¢ North: - House 2 Six Lakh Five Thousand| €ach in terms
Main Road Rajsamand Rajasthan 313329 India Add 10-02-2026 Of Ismail » South: - House Of Amarchand = Twenty Five Only) of the Tender
For Sr. No. 1,2 & 3 : Aaraji No. 1664 And Patta No. Ghancha 2 Document),
904, Village - Railmagra, G.P. - Railmagra, Railmagra, 8
Railmagra, Rajasmand, Rajasthan, 313329.
INSPECTION DATE & TIME : 25.06.2026 BETWEEN 11.00 a. m. to 4.00 p. m. | MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/-
LAST DT. OF SUBMISSION OF BID/EMD/REQUEST LETTER FOR PARTICIPATION : 26.06.2026 before 05.00 p. m.

Date :18.05.2026
Place : Rajsamanad, Rajasthan

*Together with further interest as applicable in terms of loan agreement with, incidental expenses, costs, charges etc. Incurred up to the date of payment and / or realisation thereof.
For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with 1. Adesh Bhardwaj, Mobile
No. 7891970927 & Email Id : adeshbhardwaj@cholal.murugappa.com / 2. Gopal Jat, Mobile No. 7014854047 & E mail : gopaljat@cholal.murugappa.com, official
of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM
INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of the above immovable properties / secured Assets.

For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Sd/-
AUTHORIZED OFFICER,

PUBLIC NOTICE

BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, RAJASTHAN
Advertisement for change of registered office
of the LLP from one state to another state
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009

In th(-:l*\rr;‘lgtter of
METRONIX POLYMERS LLP
(LLPIN: ACO-2111)
having its Registered Office at
Khasra No. 8557/1875,8559/8508, 8561/8548
Dudu, Jaipur-303008, Rajasthan
........... Applicant / Petitioner LLP
Notice is hereby given to the general public
that METRONIX POLYMERS LLP
proposes to make a application/petition to
Registrar of Companies, Rajasthan under
section 13 (3) of the Limited Liability
Partnership Act, 2008 seeking permission
to change its Registered office from "State
of Rajasthan” to the "State of
Karnataka".
Any person whose interest is likely to be

PHYSICAL
POSSESSION NOTICE

Registered Office: Radhika, 2nd Floor, Law Garden Road, Navrangpura, Ahemdabad,
Gujrat, Pin Code: 380009, Branch Office: E-145, Second Floor, Ramesh Marg, Opp
sardar Patel Marg, C-Scheme, Jaipur, Rajasthan - 302001

Whereas, the authorised officer of HDB Financial Services Limited under the securitization
and reconstruction of financial assests and enforcement of Security Interest Act, 2002 (64
0f2002) and in exercise of powers conferred under Section 13(12) Read with rules 3 of the
Security Interest (enforcement) Rules, 2002 issued demand notice to the Borrower/s as
detailed hereunder, calling upon the borrowers to repay the amount mentioned in the said
notice with all costs, charges and expenses till actual date of payment within 60 days from
the date of receipt of the same. The Said Borrower/co-borrower having failed to repay the
amount, notice is hereby given to Borrower/co-borrower and the public in general that the
undersigned has taken Symbolic Possession of the property described here below in
exerise of powers conferred on him/her under Section 13(4) Section 14 of the said act read
with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on This
18.09.2023 And 19.09.2023. The Borrowers in particular and public in general are hereby
cautioned not to deal with the property and any dealings with the property will be subject to
the charge of HDB Financial Services Limited for the amount specified herein with future
interest, costs and charges from the respective date. details of property taken in symbolic
possession are herein below

1) NAME AND ADDRESS OF THE BORROWER/CO-BORROWER /GUARANTOR; 2)
LOAN ACCOUNT NUMBER; 3) LOAN AMOUNT; 4) DATE OF DEMAND NOTICE; 5)
CLAIMED AMOUNTININR 6) DETAILS OF SECURITIES; 7) DATE OF POSSESSION

1| Name of the Borrower & Co-borrowers : 1. M/s Mohammed Aslam And Sons, C-91,
New Sabji Mandi Kota B-I Kota-324006 Rajsthan, 2. Shaikhu Shah, H. No. 30, Shakti
Vihar, Ramchandrapura Kota-324007 Rajsthan, 3. Mohd Aslam, Choubdaro Ke
Mandir Ke Pass, Girjaghar Ke Piche, Brijraj Pura Kota-324006 Rajasthan, 4. Mohd
Aslam, Khasra No. 253, Plot No. 30, Shakti Vihar Gram, Ramchandrapura Tehsil
Ladpura Dist. Kota-324007 Rajasthan, 5. Yasmeen U, House No. 13, Choubdaro Ke
Mandir Ke Pass, Brijraj Pura Kota-324006 Rajasthan, 6. Mohammed Shahrukh, 30
Holy Family Hospital Ke Pichhe Shakti Vihar 1st, Borkhera Kota-324001 Rajasthan, 7.
M/s Mohammed Aslam And Sons, Khasra No. 253, Plot No. 30, Shakti Vihar Gram,
Ramchandrapura Tehsil Ladpura Dist. Kota-324007 Rajasthan, 8. Ms Mohammed
Aslam And Sons, Shop No. 91, Block No. C, Near Aerodrom Circle, New Dhan Mandi
Krishi Upaj Mandi Samity Kota Tehsil Ladpura Dist. Kota-324001 Rajasthan. Loan
Account No. 2957499, 1576219, Loan Amount: Rs. 21,45,106/- (in words Rupees
Twenty One Lakhs Forty Five Thousand One Hundred And Six Only by the Loan
Account Number 2957499 And Rs. 81,60,000/- (Rupees Eighty One Lakhs Sixty
Thousand Only) by the Loan Account Number 1576219. Demand Notice Date :
09.12.2021, Amount Claimed: Rs. 1,13,72,231.72/- (in words Rupees One Crore
Thirteen Lakhs Seventy Two Thousand Two Hundred and Thirty One Paise Seventy
Two Only) as on 07.12.2021 and future contractual interesttill actual realization together
with incidental expenses, cost and charges etc. Details of Security : All the Piece and
Parcel of the Shop No. 91, Block No. C, Near Aerodrom Circle, New Dhan Mandi Krishi
Upaj Mandi Samity Kota, Tehsil Ladpura Dist. Kota-324001 Rajasthan. Admeasuring
Area 348.50 Sq. Mtrs. And recorded in the name of M/s Mohammed Aslam And Sons
through Proprietor Aslam Registration document: Book No.1, Serial No. 2005003969,
Volume No. 958, Page No. 111 dated 24/12/2005. With the office of Sub Registrar Office
Kota. Property Bounded as- East- Road, West- Other Shops, North- Shop No. 92,
South- Shop No. 90. Date of Physical Possession: 15.05.2026

The borrowers' attention is invited to provisions of sub-section (8) of section 13 of the act,
inrespect of time available to redeem the secured asset.

For any query, please contact Mr. Vikas Anand: 9711010384, HDB Financial Services
Limited, BRANCH OFFICE: E-145, Second Floor, Ramesh Marg, Opp sardar Patel
Marg, C-Scheme, Jaipur, Rajasthan - 302001

Place: JAIPUR Sd/- For HDB Financial Services Limited,
Date: 19/05/2026 Authorised Officer

affected by the proposed change of the
registered office of the LLP may deliver
either on  MCA-21  Portal on
(www.mca.gov.in) by filling investor com-
plaint form or cause to be delivered or
send by registered post of his / her objec-
tions supported by an affidavit ~ stating the
his/her interest and grounds of oppositions
to the Ministry Of Corporate Affairs,
Registrar of Companies, C/6-7, 1st Floor,
Residency Area, Civil Lines, Jaipur-
302001, Rajastan within Twenty One (21)
days from the date of publications of this
notice with a copy to the applicant / petitioner
LLP at its Registered Office at the address
mentioned below :-
Khasra No. 8557/1875,8559/8508, 8561/8548
Dudu, Jaipur-303008, Rajasthan
For & On Behalf of the
METRONIX POLYMERS sLé'r

VINITA ARYA|
(Designated Partner)

DPIN: 07436076

Date : 18.05.2026
Place : Jaipur

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurred as aresultof
transactions with companies,
associations or individuals
advertisinginits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

BAJAJ HOUSING FINANCE LIMITED

g HousiNG Corporate Office: Cerebrum It Park B2 Building 5th Floor, Kalyani Nagar, Pune, Maharashtra
EMANCE 411014, Branch Office: 1St Floor, Ganpati Plaza, Near Railway Station & Bus Stand, Sbbj Bank,

Sujangarh - 331507

U/s 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002.Rule 8-(1) of the Security Interest (Enforcement) Rules 2002.(Appendix-IV)
Whereas, the undersigned being the Authorized Officer of M/s BAJAJ HOUSING FINANCE LIMITED (BHFL) under the Securitization

and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002

section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notice(s) to Borrower(s) /Co
Borrower(s)/ Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days from the date of
receipt of the said notice. The Borrower(s) /Co Borrower(s)/ Guarantor(s) having failed to repay the amount, notice is hereby given to
the Borrower(s) /Co Borrower(s)/ Guarantor(s) and the public in general that the undersigned on behalf of M/s Bajaj Housing Finance
Limited, has taken over the possession of the property described herein below in exercise of the powers conferred on him under
Section 13(4) of the said Act read with Rule 8-(1) of the said rules. The Borrower(s) /Co Borrower(s)/ Guarantor(s) in particular and the
publicin general are hereby cautioned not to deal with the below said property and any dealings with the said property will be subject to
the first charge of BHFL for the amount(s) as mentioned herein under with future interest thereon.

POSSESSION NOTICE

and in exercise of powers conferred under

Name of the Borrower(s) / Guarantor(s) Demand Notice Date of
(LAN No, Name of Branch) Date & Amount Possession
Branch : RATANGARH (LAN No. H6C8RLP0999274 18th Feb 2026 Rs. 9,97,044/-
1. SONI GORISHANKAR CHETARAM (Borrower) (Rupees Nine Lakh Ninety Seven | 13 g5.2026
At Ward No 35, Khemka Prak, Ratangarh, Rajasthan-331022 Thousand Forty Four Only) e
2. MAINA DEVI (Co- Borrower)

At Ward No 35, Khemka, Bagichi Ratangarh Churu, Ratangarh, Rajasthan-331022

Description of Secured Asset (Immovable Property)

All That Piece And Parcel Of The Non-agricultural Property Described As: Patta No 975, Ward No 11, Behind Mohalla Ram
Chandra Park Of Town Ratangar Th. Ratangarh Dis- Churu Rajasthan-331022 East :- Aam Rasta, West :- Plot Of Lunaram , North

:- Plot Of Om Parkash, South :- Plot Of Manoj Kiumar

Date: 19.05. 2026 Place : RAJASTHAN

Authorized Officer Bajaj Housing Finance Limited

A VASTU HOUSING FINANCE CORPORATION LTD
VAST

HOUSING FINANCE

interest thereon, costs etc.

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,
Sewri (West), Mumbai 400015. Maharashtra.
CIN No.: U65922MH2005PLC272501

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under
section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
of powers conferred on me under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below.

The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and

(215.94Sqyd). Khinwsar,

(Legal Heir of Late Hanuman
Prasad), Mr/Mrs. Shubham
(Son) (Legal Heir of Late
Hanuman Prasad), Mr/Mrs.
Shreeprasad (Son) (Legal
Heir of Late Hanuman
Prasad), Co-Borrower(s):
Mr/Mrs. Shakuntla . Mr/Mrs.
Shubham ., Mr/Mrs.
Shreeprasa
LP0000000067158

341025 Boundaries as follows: North - Jagdish
Prasad Daga South —House of Jagdish Prasad Daga
East—AamRasla Nikal West -

SN Name of Borrower, Date & Amount of Description of Property Date & Type of
Co-Borrower and LAN No. | Demand Notice Possession

1 Mr/Ms. Hanuman Prasad 28-Jan-26 Residential Property situated at Patta No. 115, Bok Symbolic
(Since Deceased), namely | Rs.744170/-ason |No. 29, Vilage Khinwsar Tehsil Khinwsar Distt.| Possession Taken
Mr/Mrs. Shakuntala (Wife) 16-Jan-26  |Nagaur (Raj). Vide Measuring 1943.5 Sqft|  on 15-May-26

Nagaur, Rajasthan,

Nandkishor Sharma

CAPITAL LIMITED

Mumbai-400013, Circle Office :-9B, 2nd Floor, Pusa Road, New Delhi—
DEMAND NOTICE

mortgaged to CGCL by the said Borrower(s) respectively.

APRIGLOBAL CAPRI GLOBAL CAPITAL LIMITED

Registered & Corporate Office :- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel,
110060

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement Of Security Interest
Act, 2002 read with Rule 3 (1) of the Security Interest (Enforcement) Rules, 2002. The undersigned is the Authorised
Officer of Capri Global Capital Limited .(CGCL) under Securitisation And Reconstruction Of Financial Assets And
Enforcement of Security Interest Act, 2002 (the said Act). In exercise of powers conferred under Section 13(12) of the
said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued Demand
Notices under section 13(2) of the said Act, calling upon the following Borrower(s) (the “said Borrower(s)”), to repay the
amounts mentioned in the respective Demand Notice(s) issued to them that are also given below. In connection with
above, Notice is hereby given, once again, to the said Borrower(s) to pay to CGCL, within 60 days from the publication of
this Notice, the amounts indicated herein below, together with further applicable interest from the date(s) mentioned
below till the date of payment and/or realization, payable under the loan agreement read with other documents/writings,
if any, executed by the said Borrower(s). As security for due repayment of the loan, the following assets have been

S.|Name of the Demand Notice Description of secured asset
N.| Borrower(s)/ Guarantor(s) Date and Amount (immovable property)
1.|(Loan Account No. 11.05.2026 All that Piece and Parcel of Property having Land
LNMEDO1000166274 (Old) Rs. 98,85,021 |Admeasuring Area 980.72 sq.ft. situated at Khidki
80300005712941 (New) (As on Gate Ke Pass, Chote Talab Ke Samne, Shiv Chowk,,
(Deoli Branch) LNMEKRI000115199 05.05.2026) Kekri, Tehsil- Kekri, District- Ajmer, Rajasthan-
(Old) 80300005738795 (New) (Kekri 305404 Bounded As East By: House of Mahavir Bhati
Branch) Mr. Ganesh Singh Bhati S/O West By: Chowk, North By:  Nagar Palika Nala,
Madan Singh Bhati (Borrower) Mrs. South By: Road
Shanti Kanwar W/O Ganesh Singh
Bhati (Co-Borrower)
2.| (Loan Account No. 80300008662595 11.05.2026 All that Piece and Parcel of Property having area
& 80400019302237 (Kotputli Branch) Rs. 36,12,308 |admeasuring 511.63 sq.yds. Khasra no, 2672/5100,
M/S Kashish Shiksha Samiti (As on Village-Bardod, Tehsil-Behror, District Alwar,
(Through its Authorized 05.05.2026) Rajasthan- 301020 Bounded As East By: Exit then
Representative) (Borrower) Rasta 15 fit, West By: Land of Ragbeer Master,
Mr. Satish Kumar S/O Ruda Ram North By: Land of Sattu Saini, South By: Land of
Meena, Mr. Govind Kumar Meena Devendra Kumar Meena
S/0 Ruda Ram , Mr. Suresh Kumar
Meena S/O Shiv Prasad, Mrs. Manoj
Devi W/O Neeraj Kumar Saini, Mr.
Murari Lal Saini S/O Banwari Lal
Saini (Co-Borrower)
3.| (Loan Account No. 12.05.2026 All that piece and parcel of land and building, the
LNMEUDI000121051 (Old) Rs. 24,08,651 |property being situated at House No. 52, Patta No.
80300005881672 (New) (As on 36/85 Kumbha Nagar, Paneriyo Ki Madri, Hiran
(Udaipur Branch) Mr. Mayur Raj 05.05.2026) Magri, sector 4, Udaipur, Tehsil-Girwa, District-
Singh Shaktawat S/O Shiv Raj Singh Udaipur, Rajasthan- 313001 Area Admeasuring-
Shaktawat (Borrower) Mrs. Santosh 2560 sq. ft. Bounded As Follows: East: Road 30 ft.
Kumwar W/O Shivraj Singh, West: Plot No. 53 of Mr. Ranjeet Singh, North: Road
(Co Borrower) Mr. Mahipal Singh 60 ft., South: Plot No. 51 Of Mr. Manohar Singh
Sarangdevot S/O Kesar Singh
Sarangdevot (Guarantor)
4.| (Loan Account No. 80300009387887 11.05.2026 All that piece and parcel of land and building, the
(Bhopalgarh Branch) Mr. Praveen Rs. 65,19,004 |property being situated at Plot No. 294 and 295,
Arora S/O Jugal Kishore Arora (As on Subhash Nagar Yojna, Pal Road, Tehsil & Dist.
(Borrower) Mrs. Manisha Arora W/O 05.05.2026) Jodhpur, Rajasthan- 342001 Plot No. 294- Area
Praveen Arora (Co Borrower) 468.75 Sq.Ft. or 52.08 Sq.Yds. & Plot No. 295-Area
468.75 Sq.Ft. or 52.08 Sq.Yds. Plot No. 294
Bounded As Follows: East: Plot No. 293., West: Plot
No. 296. North: 30 Ft. Wide Way, South: Plot No. 279
& 280 And Other Land. Plot No. 295 Bounded as
Follows: East: Plot No. 294, West: Plot No. 296.,
North: 30 Ft. Wide Way, South: Plot No. 279 & 280
5.| (Loan Account No. 11.05.2026 All that piece and parcel of land and building, the
LNMETONO000083869 (Old) Rs. 64,97,272 |property being situated at Plot No. 23, Dhakar
80400005870302 (New) (Tonk (As on Colony, Todaraisingh, Malpura, Road, Todaraisingh
Branch) Mr. Vishal Jain S/O Babu Lal 05.05.2026) Tehsil- Todaraisingh, District- Tonk, Rajasthan-
Jain (Borrower) Mr. Babu Lal Jain 304505 Area Admeasuring- 80 sq. yds. Bounded As
S/0 Puran Mal Jain, Mrs. Gurusha Follows: East: Road, West: Omprakash Ji, North:
Jain W/O Vishal Jain (Co Borrower) Omprakash Agarwal, South: Satyanarayan S/O
Omprakash

as provided under the Act.
Place : Rajasthan
Date : 19-05-2026

If the said Borrowers shall fail to make payment to CGCL as aforesaid, CGCL shall proceed against the above secured
assets under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs
and consequences. The said Borrowers are prohibited under the Act from transferring the aforesaid assets, whether by
way of sale, lease or otherwise without the prior written consent of CGCL. Any person who contravenes or abets
contravention of the provisions of the said Actor Rules made the reunder, shall be liable for imprisonment and/or penalty

Sd/- (Authorised Officer)

For Capri Global Capital Limited (CGCL)

Jaipur
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